ACE LANSDOWNE INVESTMENTS SERVICES LLP

{A Litmeled Liabidity Parinership with LLP ldentdication No.: ARL-7739)

Raga. DI AZC32304, 'A% wang, 2'7 Fir,, El Dorado, Keshinath Dhuru Marg, Yadav Guily,Dadar (W}, Murmba-4G0028,

Corrgspongence OH.: 111, 117 Fir., Maker Chambers 1V, Narsman Point, Mumb-400021. Tel.: 1 22 45131300

ATISE-21-22401

[Fate: 8§ April 2021

The Deputy General Manager,

[ivision of Funds- |,

Ivestment Management Depariment;
Securities and Exchange Board of india,

ST B Bhavan,

Plot No.Ld - AL'G” Block, -
Bandra Kurky Comples. Bandra {East)
Npmbai - DDA

Daar Sir,

Subject:

Guidnnce) Scheme. 2003 (Informat Guidance Scheme)

Request Tor interpretative letter under Securities and Exchange Board of India Informal

Backproeand

S

Ace Lansdowne India Investment Fund (Fund or ALF}is set-up as a Trust in India under the Indian Trosts
Act, 1882 and registered with Securities and Exclumpe Bourd of India (SEBL) as a Categony 11l
Alternative Investment Fund (AIF or Fund) under the Securities and Exchange Board of India
{Allernative Jnvestmeni Funds) Regulations, 2012 (AIF Regulations) vide registration number
INCALF318-19/0877 dmed September 05, 2018,

Ace Linsdowne mvestments Services LLP (AL, a limited lighilin pannership. cstublished under the
provisions of the Limited 1iability Parinership Act 2008 acts as an Imvestment Manager to Schemes of
the Fund and is responsible for making decisions on investments! divesiments for the AlF and administer
the operations of the AIF in accordance with the powers delegated by the Trustee under the Investment

Managenwmt Agreement. The AIF has jaunched First Scheme in the name of Ace Lansdowne India
Fquity Fund {Scheme) on April 01, 2020.

Phe 1NLis o jomth promoted by Ace Pariners 1117 - n timited liability pannership finm estahlizshed under
the prosisions of The Limited Liabiliy Pannership Act 2008 {Indian Entity) and Lansdowne Partners
Cyprus Limited - a limited company incorporated under the Companies Law of the Republic of Cy prus
{Foreign Entity). Ace Parners 1.1.P and Lansdowne Pariners Cyprus Limited hold a capital contribution
in the ratio of 51:49 respectively. Since inception. the 1M has been able to successfully deploy funds of
the Scheme as pur the investment objectives of the Scheme and geaerate positive relurns,
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4. With the spccess of managing the Seheme of the AIF. the 1M now intends (o manage an offshure fund
which will domiciled in reland. The offshore fund would mahe investments primarily in the pennissible
listed securitivs of Indian companies through recagnized stock exchanges in India. The role ol the 1M in
managing the altshore fund woubd be similar o 1he duties and responsibilities entrusted tor mangging the
AT Vhe IND shatl have e pawer and authority o take decisions as 1o investment. divesiment and
distribution of the monies of e Offshore Fund in accordanee with the relesant regulion frameaork of
Irelund w 1he extent of its :1pp|i<:nhi|it}.. ifany.

Query

Wihether IM which is alreads acting as the Investment Manager of the SEBI registered Alternative
s estment Fund can provide investment management servives 1o the oftshore Tund?

OR

Whether the IM is required 10 obtain registration as a Portfulio Manager under the SE3 { Poniidio Managersi
Regulations. 2020 in order 10 provide investiment mitnagement services to the olBhore fund?

Relevant regulations

e As per Regulation 20 of the SERL (Ponfolio Managers) Regulations, 2020, a “portfolio manager”
means a body corporate, which pursuant 1o a contract with a client. gdvises_or directs or undertghes on
behall_of _the chient {whether as a discretionany  portiolio manager or otherwise) the management or
adminisiration of a portfolio of securities or poods pr funds of the client. as the case may be:

....... TRET]

[ fie proposed inyestment manageiment structure is as under:
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Permissible investments

e Given thitt the 1N will manage the offshoere fund i.e. in other words, advise or digeer or undertake on
bebadl of the offshore fund (whether as a  discretionary  portfolio manager or otherwisey the
management or administration of a portioliv of securities or funds of the ofishore fund. the IM ma
gualifyv as a ponfolio manager,
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o Howeser, given that the 1N i alreads regobaed hy SEBI through its actisities for AlF under the SERI
{ATF) Repubntions, 20120 it should not be required o separately obizin a portfolio manager license, Also,
wnder the Iredand regulniony requirements, a foreign entity can provide investment management serices
1o a fund in ireland i such entity is regulated in its home jurisdiction,

.

I intends to manage the oitshore fund and the investors of such fund will be non-restdents Indiaae
| oreigners. Hence, there may not be a aged to seck o Beetse Jor sueh Investiment Managemesl aciivity
pander the MY regulintioms, Also, as per Regelation $0) of the SEBI {Investment Adviser) Regulations,
2013, an investment adviser (1) providing insestment adsice to clients based vut of Didis t.e. offhkore
T in the present case) is exempt from registration. Onoa similar analogs, an IM providing investiment
management services 1o an olfshore fund should also be exempt from PMS licensing requirements.

In this repard, we request you o kindls issue an interpretative letter on whether the Imvestment Manager ol an
ALF is exempted from obtaining registration under SEBEF {Portfulio Managers) Regulations, 2020 w provide
inseskment moamgemenl services o the oftshore fund's as i3 activites are regulated under 1he SEBT (ATF
Repulationsy, 2012, Also, shether Investiment Manager of AlY would be considered a3 o regulated entiny in
werms of the SEBI {AIF Regulations), 20127

Feps
The requisite Fees of INR 23,000 (Indian Rupees Twenty Five Thousand Only) under the SEBI { Intormal
CGuadancey Scheme, 2003 s attached herewith vide demand deatt no: 026162 deted DS0202 Hiromn HDFC
Hank

Further. as per provisions of para 1} of the Intformal Guidance Scheme, we request you to provide our
application g contidential treatmuent fur a period of 90 duys from the daw of SEBI's response,

We request you te contack Mr. Darshit Shah on comact number +01 9820393092 or vmuil
darshitshah'y acelansdowne.com  or Mr, Alok Bodas on contact number ~919967423460 or email
Aok hosdas aacelamdowne.com if you have aoy questions or require any  information’clarification with
resprect o this application and we will be happy 1o provide the same.

Thanking You,
Yours sincerely,

bow onamd behalt of
Ace Lansdowne Inyestmentis Services LLP

AN

Vikrdm Kotak
Designated Partner
Ll as above
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